
Gounselfor the Respondents. 	.. Mr.N.R.Devraj 

COR/; 

HON'BLE S1-F.1 A.B.GORTHI,MEI3ER(Afl.) 

m  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BE2CH 

AT 1PLDERABAD 

O.A,No. 454/92 
	

Date of Order: 2,6,1992 

s 

G.Lakshminarayana 	 .. Applicant 

A N D 

The Union of India rep, by 
its Secretary, Ministry if 
Finance (Dept. of Revenu4, 
North Block, New Delhi. 

The Central Boaid of Excise & 
Customs, rep, by its SecLetry, 
Gjvt, of India, New Delhi. 

The Collector, Central Excise, 
Basheerbagh, Hyderaoad, 

4, The Asst. Collector, entr&l 
Excise, Divtsionjv, Hyderabad, Respondents, 

fIT 

Cunsel for the Applicant 	 Mr,G.Parameswara Fsao 

HON I BLE SHR I T • CHn;DhASEJ<j-r) A REDDY, MEMBER (JUD L,.) 

(Order of the Division Bench delivered by 

Hon'ble Shri T.Chandrase]chara Reddy,Member(ji,j51,) ). 

. .2 
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lvlr.G.Parameswara Rao, ?dvocete for the 

applicant and Mr.N..Devraj, Standing Counsel for the 

respondents are present. Heard both sides. 

21 	 This is an application filed by the applicant 

under Section 19 of the iministrative Tribunals Art to 

direct the respondents to continue the applicant in 

service and further to regularise his services in the present 

cadre with all consequential benefits. 

The applicant is working as safaiwala-cum-

water carrier,Divisional. Officer, Hyderabad. During the 

course of the admission hearing of this OA it was brought 

to our notice that the services of the other employees 

similarly situated e-thekafplicant are terminated. 
A 

So, it is contended on behalf of the applicant that the 

services of the applicant nuight be terminated at any time. 

As could be seen the applicant had anproached this Tribunal C 

direct, witnout first approaching the respondents for 

redressal of his grievance/grievances. In view of this 

position we re of the opinion tat this OA could be dispcs'd 

of at the admission stage by giving appropriate directions. 

Hence we permit the applicant to make a 

representation to the respondents with regard to the redressE 

of his grievance/grievances within 2 weeks from today i.e. 

from the date of this order. The resuondents shall receive 

the representetion made by the applicant and shall pass 

final ordeis on the said representation of thc applicant 

as exoeditiously as possible. 
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Mr.G.Parameswara Rao presses for 

interim relief. It is the argument of the counsel for the 

applicant that if the services of the applicant are 

terminated the applicant viould practically be in the 

streets. In view of the submission df the counsel for 

the applicant and in the interests of Justice as an 

interim measure we direct the resndents to continue the 

auplic2ant in setvice in his present rst until final 

orders on the said representation of the applicant are 

passed. 

6. 	 The applicant Uould be at libert- to approach 

this Tribunal afresh in accordance with Uw if tne applicant 

is aggrieved by the final orders passed by the resconcients. 

.jth the above said directions this CA is diStsed of 

with no order as to costs. 
CL 

T - 	-- ' 	\! 

(A.B.dQkTHI) 	 (T.cHiatASaxHAjA REDDYI • 
MertOer(Mrrcx.) 	 Mernber(Judl.) 

Dated: 2nd June, 199 

(Dictated in1 the Open court) 

/ 
3., The Secretary,, Union of India, 

Ministryof Finance (apt.of Revenue) North Block, New reihi. 
20 The SecretMy, Central Board of Excise & Customs 

Govt, of ire. ia, New Delhi, 
3, the collector,..- Cntral Excise, Dasheerbagh, Hyderabad. 
4. the AssIstant coil ectog, . Ccntrai $xcjse, fl.tvisiontV, Hyderabad 

one copy to Mr.G.1?aramesWal RaG. Advocate, CAT.Ryd. 
One copy to 14z.N.R.Devtaj, Mdl. çceeC. Ck1.Hyd.. 	 / 	N 

is One spare copy, 	 / 	' 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	APPROVED :3Y 

THE HON'BLE MR. 

AI1D 

THE HON'BLE MR. 

+ 
THE HON'ELE 	 REnD?; 

MEMBER(JUDL) 

AND. 

THE HON'BLE IIh.C.j. ROY : 

Dated: )--G -1992. 

oran/ JUDGMENT 

in 

O.A.No. 

Adrz4tted and interim difectjoris 
isst4ed 

Disposed of with directions 

DisrrtisTed  
Dismiskeu as withdrawn 

Dismised for Default. 

MJ\ .9'rdere/Reje.cted. 

No Order as tocoçts, 

: 7iYFiAJAt 




